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Smuggling Out of Five Hundred Rupce
Currency Notes

4174. SHRI M. R. KADAMBUR
JANARTHANAN : Will the Minister
of FINANCE be pleased to state :

(a) whether five hundred rupee
currency notcs are being smuggled out
to gulf countries via the Indo-Pak bor-
der in Rajasthan;

(b) if so. the details thereof ; and

(c) thestepstaken or proposed to be
taken by the Government to check
smuggling of currency notes ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI RAMESHWAR THAKUR):
(a) and (b) Available reports and
seizure made indicatc that the
Rajasthan sector of the Indo-Pak bor-
der continucs 6 be sensitive to smug-
gling of contraband including Indian
Currencyofdenomination of Rs. 500/-.
The number of cases booked and the
value of 500 rupec denomination notes
seized by the Customs Authorities in
this sector during the ycars 1990 and
1991 (upto 8-8-1991) are given in the
table below :—

Year No. of  Valuc of 300 Rupee

cases  denomination notes
scized in rupees
1990 k) 2.30.000
*1991 6 28.20.500
(Upto 8-8-91)

*Figurc is provisional.

{c) The Customs  Authoritics
remain vigilant against smuggling of
contraband inchuding Indian
Currency.
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Sale of Khaitan India Limited
Products

4175. SIIRI RAINATH SONKAR
SHASTRI : Will the MINISTER OF
LAW. JUSTICE AND COMPANY
AFFAIRS be plcased to state :

(a) whether the Khaitan India
Limited has been resorting to unfair
trade practice by not making available
the spare parts in respect of the items
sold by it in its trade name, like kit of
desert coolers. to the consumers
thereby leaving them in lurch for
exploitation by the traders in the
open market ;

(L) whether Khaitan India Limited
also rcfuses to sell their products
directly to the consumers as also the
sparc parts;

(c) whether the Director General of
Investigation and Registration and the
Monopolics and Restrictive Trade
Practices Commission propose to
investigate the above matter: and

(<)) if not, the rcasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER OF STATE IN THE MINISTRY
OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) to (d)
The MRTP Commission has directed
the Director General (Investigation &
Registration) to submit a report in
order to find out whether M/s. Khaitan
India Ltd. has been resorting to Unfair
Trade Practiees (UTP) by not nraking
available the spare parts in respect of
the itcms sold by it in its trade name
like Kit of desert coolers to the con-
sumers. In such cases. the MRTP
Commission being a quasi-judicial
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body is empowered to take necessary
action under the provisions of the
MRTP Act, 1969.

[Translation]

Carpct Industry in Bhadohi (U. P.)

4176. SHRI VIRENCRA SINGH :

Will the Minister of TEXTILES be
pleased to state :

(a) whether the carpet industry in
Bhadohi, Uttar Pradesh is lagging
behind in the international market :

(b) if so. the reasons therefor : and

(c) thesteps proposed to be taken by
the Government in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHRI ASHOK GEHLOT): (a) No
Sir,

(b) Docs not arise.

(¢) Does not arise in this context.

[English)

Recovery of Income Tax Ducs From
Foothall Playcrs

4177. SHRI  MUKUL  BAL-
KRISIINA  WASNIK : Will  the
Minister of FINANCE bhc pleascd to
staic :

(a) whether several Indian  and
forcign football players have not paid
their income tax ducs despite massive
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earnings from various soccer clubs of
the country ;

(b) if so, the details thereof ; and

(c) the action taken or proposed to
be taken by the Government to recover
income tax dues from these players?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI RAMESHWAR THAKUR):

(a) and (b) On the basis of information
that some football players may not be
disclosing their carnings from the soc-
cer clubs in Calcutta for income-tax
purposes, preliminary enquiries were
conducted by the Investigation Wing
of the Income-tax Department.

(c) In the casc of a forcign football
player. a scarch under scction 132 of
the Income-tax Act. 1961 was conduc-
ted on 18-1-91 which recsulted in
seizure of certain incriminating
documents.

The results of enquiries conducted
have been forwarded to the concerned
Assessing officess for taking appro-
priatc action to bring such earnings
to tax.

[Translation]

Sick Textile And Jute Ulnits In Small
Scale Scctor

417%. DR. J.AXMINARAYAN
PANDEYA : Will the Minister of
TEXTILES be pleased to state :

() the number of sick textile and



